. P LA & W A o e 4 B i - —-

CENTRAL ADMINISTRATIVE TRIBUNAL

| JABALPUR BENCH, JABALPUR
Caravs Building, 15, Civil Lines, Post bag No. 6, JABALPUR- 482 001

Al

.................

............

 VERSUS
...... . G‘]\/V . @/Z—; ﬂ"ﬂ/l]ﬁa’d evuue..... Respondent (s)
A copy of the ORDER dated....... y {\ '/ L J a/\’/ ..... . passéd by the Hon'ble

Tribunal in the above mentioned case is forwarded herewith for necessary action.

16.12.2005 |

Applicant by shri K.L. Kachl on behalf of
: shri ‘M.R. Chandra. . .. ,
d[vfﬁﬂ R OA(:?L»Z Heard the learned counsel for. the _aRplicant.
Pv %j’ 1 This.ccp is moved by the applicart to
YT initiste contempt proceedings under the Contempt
Y e of Courts Act, for non-compliance of the order of
a. ﬂWq the Tribuhal dated 16th:March, 2005 passed in OA
ZALS " .. 1" TNo.:524/2004. The learned counsel for the

st

%}\/% .respondents shri M.N. Banerjee, Standihg counsel ;

| for Railways submitted.that.the Hon'ble High .
' Court - ofsMP has directed the respondents to file |
. ° the XX KFONIEXDRAXXEX * LeVview in the Tribunal. |
) |The learned counsel for the xm respondents thus
, submitted that this CCP has become infructuous. |
. . |The learned coungel for the applicant 414 not |
S opposse to i€,
accordingly, the ccp is dismissed as :
infructuous. [f S {/ (
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